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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No(s) . 10380/

(Arising out of inmpugned final judgnment and order dated 02/09/2013
in GA No. 1375/1991 passed by the H gh Court of Judicature at

Al | ahabad)

ZULFI QAR Petitioner (
VERSUS

STATE OF U. P Respondent (

(Wth appln. (s) for bail and office report)

W TH

Crl.A No. 161/2014

(Wth appln.(s) for pernission to file additional docunents and
appl n.(s) for bail and appln.(s) for exenption fromfiling OT. and
O fice Report)

Date : 04/12/2015 These petitions were called on for hearing
t oday.
CORAM : HON BLE MR JUSTI CE MADAN B. LOKUR

HON BLE MR JUSTICE S. A BOBDE
For Petitioner(s) M. Rauf Rahi m Adv.

M. Shakil Ahmed Syed, Adv.
Mohd. Parvez Dabas, Adv.
Aamir Dabas, Adv.

Uzm Janeel Husain, Adv.
For Respondent (s) Gaurav Bhatia, AAG
Garvesh Kabra, Adv.
Abhi shek Chaudhary, Adv.

Ss% =%

UPON hearing the counsel the Court nmade the follow ng
ORDER

In view of letter circul ated by | ear ned counsel f
t he

petitioner, the matters are adjourned for ten weeks.
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